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PER:  DR. D.M. MISRA 

In this appeal, appellant has approached the Government 

under Sabka Vishwas (Legacy Dispute Resolution) Scheme, 2019 

and after payment of necessary dues, they were issued with 

SVLDRS certificate which is on record. Consequently, the appeal 

is disposed off. 

(Pronounced in open court) 

(C. J. Mathew)  

Member (Technical) 

(Dr. D. M. Misra) 

Member (Judicial) 
*/as 


